FORM B
PUBLIC ANNOUNCEMENT
{(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FORTHE ATTENTION OF THE STAKEHOLDERS OF

TREND ELECTRONICS LIMITED

BEl EVANT PARTICULARS

sl. No. Particulars | Details
i. | Name of corporate debtor irend Eiecironics Limited
2. | Date of incorporation of corporate | June 16, 1989
debtor

3. | Authority under which corporate | ROC- Mumbai
debtor is incorporated / Registered

4. | Corporate Identity No. / Limited Liability | CIN —199999MH1989PLC052233
Identification No. of corporate debtor

5. | Address of the registered office and | Registered Office and Manufacturing
principal office (if any) of corporate | facility

debtor 20, KM Stone, Aurangabad - Beed Road,
Village: Bhalgaon, Aurangabad - 431210

6. | Date of dosure of Insolvency Resolution | February 10, 2023
Process

7. i liguidation commencement date of | February 10, 2023 (date of
corporate debtor | pronouncement of order)

8. | Name and registration number of the | Divyesh Desai
insalvency srofessional acting as | IBBI/IPA-001/IP-P00169/2017-
liquidator 2018/10338

9. | Address and e-mail of the liquidator, | B2 402B, Marathon Innova, 4th Floor, Off
as registered with the Board Ganpatrao Kadam Marg, Lower Parel,
Mumbai 400013

Email — divyeshdesai@singhico.com
Address and e-mail to be used for | B2 4028 Marathon !nnova, 4th Floor,
correspondence with the liguidator | Off Ganpatrao Kadam Marg, Lower Parel,
Mumbai 400013
Email — divyeshdesai@singhico.com

—
=)

11. !lastdatefor submissionof daims | March 12, 2023

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered
the commencement of liquidation of the Trend Electronics Limited on February 10, 2023.
The stakeholders of Trend Electronics Limited are hereby cailed upon to submit their claims
with proof on or before March 12, 2023, to the liquidator at the address mentioned against
item No.10.

The finandiai creditors shaii submit their claims with proof by electronic means oniy. Ali other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of daims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the daims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Reguitations, 2016, shall be deemed to be submitted under section 35. _
The forms can be downloaded from https:;’!ihbi.gov.infepfﬁngldawnl ds N, D@O;

Place: Mumbai ! \/7 Divyesh Desai
Date: February 13, 2023 | (Liquidator)




